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Status Report on behalf of Applicant along with Affidavit 

1. The Applicant respectfully submits that as Per Order dated 22.08.2025, This 
Hon’ble Tribunal issued some directions  with regards to disposal of sewage 
in the area  

“8. In the meantime, the ADA is directed to take immediate action for properly 
managing the sewage in the area concerned including the suction and disposal on 
daily basis” 

After the non-compliance of the above mentioned order on the next date of hearing 
i.e.10.11.2025, This Hon’ble Tribunal issued some fresh directions issued to the 
Agra Development Authority  

“18. Till Such time, the ADA will ensure that the sewage generated from these 
colonies is properly managed and no over flowing of the untreated sewage takes 
place.” 

2. That it is most respectfully submitted that the Agra Development Authority is 

willfully and deliberately disobeying the orders of this Hon’ble Tribunal for a 
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considerable period of time. Even as on date, in the month of January 2026, 

the situation has further deteriorated, and the false claims of the ADA, Agra 

stand exposed by way of the present status report. That it is pertinent to 

mention that the Applicant was constrained to address a written representation 

dated 22.01.2026 and 30.01.2026 to the Chief Secretary, Government of Uttar 

Pradesh; Principal Secretary, PWD, Uttar Pradesh; District Magistrate, Agra; 

and the Vice-Chairman, Agra Development Authority, requesting immediate 

compliance with the directions passed by this Hon’ble National Green 

Tribunal, Principal Bench, New Delhi, particularly to make arrangements for 

the daily drainage/removal of polluted water from the concerned area. That 

despite the said directions, the polluted water has neither been drained nor 

removed. On the contrary, even today the polluted water remains accumulated 

on both sides of the Highway, resulting in frequent accidents caused due to 

vehicles overturning and loss of public safety. That the situation continues 

unabated till date and no effective remedial steps have been taken by the ADA. 

True copy of the representations dated 22.01.2026 and 30.01.2026  is annexed 

herewith and marked as ANNEXURE – A1. 
3. That in order to expose the true intent and actual functioning of the Agra 

Development Authority, the Applicant seeks to place on record the real 

ground situation, which is clearly reflected in the GPS enabled 

photographs clicked on 31.01.2026 and 01.02.2026. That the said 

photographs categorically demonstrate the continued accumulation of sewage 

water at the site and completely contradict the claims, reports and statements 

made by the Vice-Chairman, Agra Development Authority and the District 

Magistrate, Agra regarding compliance of the directions of this Hon’ble 

Tribunal. That the aforesaid GPS photographs 31.01.2026 and 01.02.2026 are 
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true and correct and are annexed herewith and collectively marked 

as ANNEXURE – A2. 
4. That it is most respectfully submitted that the Applicant further relies upon 

the report of the Uttar Pradesh Pollution Control Board (UPPCB) dated 

20.08.2025, particularly at page 265, wherein it is recorded that the Pollution 

Control Board had issued show cause notices to 13 housing projects on 

account of non-installation of Sewage Treatment Plants (STPs).That it is 

pertinent to point out that, till date, no further report or compliance status has 

been placed on record by the UPPCB to show whether any coercive or 

remedial action has been taken against the said housing projects.  
5. It is pertinent to mention here that the Agra Development Authority is merely 

raising bills and falsely portraying that actual suction of sewage water is being 

carried out, whereas the ground reality is entirely different. That in the report 

dated 02.02.2026, particularly at Points No. 14 and 15, it has been stated that 

the construction of link drains by ADA, Agra is contingent upon the 

construction of trunk drains on Gwalior Road. However, instead of taking 

responsibility, the Respondent has again shifted the burden upon the Public 

Works Department (PWD). Such conduct clearly demonstrates the deliberate 

inaction and gross incompetence of ADA, Agra, due to which the residents of 

the entire vicinity continue to suffer. Despite having collected development 

charges, the Authority has failed to discharge its statutory duties and provide 

basic sewerage infrastructure, which is arbitrary, illegal and violative of the 

principles of natural justice. 

6. It is germane to mention here that the photographs relied upon by the Agra 

Development Authority in its affidavit at Page No. 516 are taken from a 

location far removed from the actual site where sewage water is stagnating. 

The said photographs do not depict the real problem area and have been 
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deliberately filed with a mala fide intent to mislead this Hon’ble Tribunal and 

to deviate from the true factual position on the ground. It is respectfully 

submitted that the Applicant shall demonstrate the actual location and extent 

of the sewage stagnation through Google Earth images since 2020-2025, 

which clearly contradict the false narrative sought to be projected by the 

Respondents. The sewage problem has been aggravated due to the 

construction and operation of unauthorised colonies, hospitals and hotels in 

the vicinity, which are discharging waste into the drainage system. True 

copies of the Google Earth images are annexed herewith and marked 

as ANNEXURE A-3. 

7.  It is humbly prayed that this Hon’ble Tribunal may be pleased to appoint a 

Local Commissioner or, in the alternative, direct the concerned department to 

file an affidavit through a senior officer of the State Government, as the matter 

is not being taken seriously by the lower officials, and the residents continue 

to suffer due to persistent sewage stagnation. The Applicant undertakes to 

comply with each and every direction that may be issued by this Hon’ble 

Tribunal in true letter and spirit, and shall remain ever obliged. 

Filed Through: 

Adv. Chetan Jadon 

A-301, Jeevan Ashray Society, Sector 62, Noida, 201309 

 

8.  
9. 6. It is germane to mention here that the photographs relied upon by the Agra 

Development Authority in its affidavit at Page No. 516 are taken from a location far 
removed from the actual site where sewage water is stagnating. The said photographs do 
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Chetan Jadon <jadonchetan969@gmail.com>

Status Report in EA 34 of 2024 in RAVENDRA SINGH VS NHAI and ORS

Chetan Jadon <jadonchetan969@gmail.com> Tue 3 Feb at 8:20 pm
To: <somesh.tiwari@vchambers.in>, <lawadaagra@gmail.com>, <roagra@nic.in>, <advpriyankaswami@gmail.com>

Sir/Mam,
Please find attached copy of the status report on behalf of the applicant.

Regards
Adv. Chetan Jadon
9690051398

FINAL STATUS REPORT.pdf
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